Written Answers

year. They have intimated their
Fourth Five Year Plan requirements
to be B,500. The Siate Govern-
ment’s requirements of tractors
would no doubt be met to some
extent by indigenous production.
The Government is also considering
import of additional tractors which
will at least partially meet the rest

of the requirements keeping in
view the tight foreign exchange
position.

However, the information given in reply
to part (a8) of the guestion pertains only to
year 1968-69. The correct position in regard
to the number of tractors given to M P, out
of those imported from U.S.SR. and other
countries during the financial years 1967-68
and 1968-69 is as follows :

During 1967-68, tractcrs were im-
ported from U.S.S.R. and Czecho-
slovakia. U S.S.R. tractors were
distributed through the various
agents in the private sector on
regional basis and not State-wise.
These agents catered to the requir-
ments of different States including
Madhya Pradesh. The tractors
which were imported from Czecho-
slovakia, were not ullotted to the
State during 1967-¢8,

Duriog 1968-69, the following im-
ported tractors of various makes
were alloted to the Madhya Pradesh

State :
Nos
Zetor-2011 400
DT-14B 300
Byelarus 75
775

The information given in reply to parts
(b) and (c) remains unchanged.

CORECTION OF ANSWER TO USQ
7733 DT. 19.4.1968 RE, ARCHEOLOGICAL
MONUMENTS.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI

JAHANARA JAIPAL SINGH) : In reply to
Unetarred Question No. 7733 asked by
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Shri Bharat Singh Chauhan, M.P. in the
Lok Sabha on 19th April, 1968, the then
Minister ot State in the Ministry of Education
{Prof. Sher Singh) had stated that certain
forts including the Hari Parbat Fort in
Jammu and Kashmir and the Fort at
Tellicherry in Kerala. were under military
occupation. On investipation it has been
established that the Hari Parbat Fort and
the Fort at Tellicherry are not under military

occupation,

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Appointment of Pay Commission for
Ceniral Government Employees

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I call the attention of the
Minister of Finance to the following matter
of urgent public importance and request that
he or she may make a statement thereon :

“Reported decision of the Government
to appoint another Pay Commission for

Central Government Emplovees™.

SHRI S. M. BANERIJEE (KANPUR):
We want that she should make the state-
ment.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, the question of appointing
a Pay Commission to review the pay struc-
ture and other conditions of service of
Central Government Employees has been
under examination for sometime. Govern-
ment have taken a decision, in principle, to
appoint a new Commission for the purpose.

Questions like its composition , cover
gge and terms of reference are under
active  examination and as  soon

as these details are finalised, an announce-
ment will be made, if possible in the course
of the cuntent session.

SHRI S. M. BANERJEE : The recom-
mendations were not implemented.

The previous Commission. mamely the
Second Pay Commission, gave its report in
August, 1959  Since then, the National
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Commission on Labour has made the follow-
ing recommendation in its Report submitted
in August, 1969 on the approach to the
question of wage policy in respect of indus-
trial employees of the Government covered
by its terms of reference :

“We feel that the conditions have
changed so much since the setting up of
the last Pay Commission, that there is a
strong case for setting up another Pay
Commission to review the wages and
other conditions of service of industrial
employees of Government and we
recommend the setting up of such a
Commission without delay.”

This recommendation has direct appli-
cation to about 21 lakh Central Government
industrial employees constituting more than
84, of the tota! civilian strength of Central
Government employees. Government are,
however, of the view that instead of sectoral
approach in respect of departments or cate-
gories of Government employees, the new
Pay Commission should go into questions
that may be referred to it in respect of

Central Government employees as &
whale,
SHRI KANWAR LAL GUPTA : In-

cluding emplovees of Union Territories.

As has been stated carlier, the coverage
and terms of reference of the new Commis-
sion have yet to be finalised. However, the
new Commission will be expected to take
into account not only all relevant develop-
ments since the previous Commission re-
ported in 195+, but also various important
fact.rs, such as the requirements of the Plan,
the additional demands on resources that
mav be entailed on this and other inescapable
account, and possible repercussions on State
Governments, Local Bodies, Public Sector
Undertakings. All these matters are under
consideration.

SHRI SURENDRANATH DWIVEDY :
The statement is welcome in the sense that
at long last Government have agreed in
principle to the appointment of a Pay Com-
mission. In view of the fact that even after
ten years, the tecommendations of the Second
Pay Commission have not been fully imple-
mented and since Government here have
accepted in principle a need-based wage, will
the new Commission be given a time-limit
for the submission of their final report and
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will a timeslimit also be set for its imple-
mentation 7 Also, will this Commission go
into the guestion of the determination of
scales of wages taking a need-based wage as
the basis ?

SHRIMATI INDIRA GANDHI :
Government had made it clear in the last
that Gover regard a need-based
wage to be an important objective of their
socio-economic policy and that it could be
said that the Gajendragadkar Commission
on labour was seized of the question, That
Commission has since made its report, and
on this particular question the Commission
has expressed the view that the principle of a
national minimum wage to be determined
in monctary terms is not practicable, They
have also accepted in principle that the
capacity to pay will be relevant consideration
in determining a necd-based minimum.
They have also stated that they are not in a
position to quantify a need-based wage in
money lerms or lo assess Government's
capacity to pav. These matters have been
lefr by them to be gone into by a pay com-
mission,

As I said in the statement. the terms of
reference of the new Pay Commission are
under consideration. Howewer, it is our
intention that it should be open to the
Commission to consider this question in all
Iis aspects. The previous Commission also
considered similar issues,

The House is aware that our general
sympathy on this issue is with the workers,
but the question is a rather complicated one
in terms of what 15 possible and piacticable.
Thz matter was considered by the Second
Pay Commission, but they neither accepted
nor rejected the demand.  So. we would like
this gquestion to be considered in all ita
aspects by the new Pay Commission as was
recommended by Shri Gajendragadkar,

Some hon. Members said that the pre-
vious Commission’s recommendations had
not been accepted. As far as [ know, seeaking
subject to correction, by and large they were
accepted, and in fact, in rcgard to some
aspects like family pension, we wsnt beyond
tke recommendation,

SHRI SURENDRANATH DWIVEDY :
I want a clarification, Tt is not very clear
whether the Government is going to put a
time-limit for the submission of the report,
and whether they are prepared to give any
interim relief to the empioyees,
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SHRIMATI INDIRA GANDHI : The
matters to be considered are very compli-
cated. It is very difficult for us to givea
time-limit. We can only say that the last
Commission, as hon. members know, took
about two years,

st t®o uwe WYEY (gAT) @ WeAH
waven, fogd a1 ¥y e 3 a8
Tim & 9, Ao dlo UHo formsl 3T
gud qaf o g€, & 9 qzd sa«fa),
wagAl ¥ Arg oz gur 91 IR WA
¥ A8 argr war—ag oiEe 9@ 91 fw
quT GRAT AT far § &1 g9 TH I
! gifazgq & qg 9 9 geha 4|
7g ¢ f& 2@ ggma § 919 2R 419 Ofl-
Az fEar at g1 wd «0d &1 FTH N
aq fRey fear elx @7 @29 & =7
g1 ar fF 331 gty A2 § 99 F qaA
ST JY FaFr AN A fmfaEr ¥ mwT
% fzar | 97 73 o wfewe ar 39
/97 guFY F1 aq7 fF AqAT A4 FH-
WA 31 gwr ¢ zafed gage w1 faie
A ST EFT € 1 A 9 gar wifgdeT
FT gF 91 IaF1 ad & fog w3 § wH1-
oq &1 gRraar @yl fwm qar @ 0 & A
g wgizal @ qgAr wigar g e sar d
agi 9T &Y A1 FgA & faw §mT F—uF
ar @ EFE Ure H RS FAIT AGH IEH
qagd & @ gfafafe & 9a% mig Nt
aarg afeawr fear aam 9l gat—Alw
I Aw & At ¥ wifagga § g aF
T A ZACIF 91 I8 aX F A1 M
FHrmA & g A IaEr oF mfadaa
1 OAT¥ FAFFT FIAQE AT FIA T
qreaTaa 33 % (A7 FoRrT qare 2 7

sitadt sfaw it : dar w1 F2)-
aidlew daTE @ Ad T EFd §
(sawam)

ot wnot wead (wsak 2ferg ) o A
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quAY Afr w9 =7 @Y & | A4y smaEEdr
|19 F41 AR FTIE E

siterat gfeger widy @ ggs aY el 9%
wrer a1 fw & sfga grr fw ag...

«ft <fr wm (3) : gw ¥ wetaw N
g4t a8 Iarar |Agd

oW e - wifagga A
arfga, T s®@a 7). .,

MR. SPEAKER : After all, the hon,
Members must have some patience.

ot W AW : gH AL YA qwA
oY fager are f&ar 7ar

SHRIMATI INDIRA GANDHI : What
I was saying was this. 1 do not know
whether they want an answer or not.

SHRI NAMBIAR
Answer and s.me relief also.

{Tiruchirapalli) ;

oY waz wiw g (fess) |83) 6y
FIA¥NT |IET 34T Ag 78 § T wA &
q19 9§ a1 W17 A% 17 G |

SHRIMATI INDIRA GANDHI : Ifl
cap start speaking, 1 can take up the points,
If I am not allowed even to begin replying,
obviously 1 cannot give a reply. Perhaps I
used the wrong word, I do not mean ‘jhagra’
in that sense. One of the main demands
was for a pay commission...

SOME HON. MEMBERS : No; for
arbitration.

SHRIMATI INDIRA GANDHI : Govern-
ment had not agreed to it. Now we have
agreed to it. As far as possible we try to
accept the recomendations. In this case we
shall certainly try do so but it is not possible
to give assurance . (Inrerruptions.)

As far as intcrim relief is concerped...
(Interruptions.)

e AENT ;. WIT WA A Wi

Qfwd 1 ar gfad @t g a1 wgAv 2
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st oW qwe weht : dmT Wgw v
2 fF 3o wawedt & 1 wmwr wfadew
F1 a1, uiftifz 7 1 1 HUT €T ATHI A
UF FORIY & a1 ¥ sdvqa e ar.,,

st ®o Ato wal : g2F AFY AT |
" EEETT A

EaW WEAW : FAAT EIIE W W9
ferzd wor § & 7 Y *vé firely Y w12
g7 5% § AT 7 fredy Wy e A T
ta &8 &7 99T | § gEs swaw 9K
At 7 @7 A forer s g fe
79 F FIGATE FY X T ST
Irec!um you mot to interrupt the Prime
Minister repeatedly.

SHRI S. M. BANERJEE :
some clarifications.

1 wanted

SHRIMATI INDIRA GANDHI : There
is some slight difference between arbitration
and the guestion of having a pay commis-
sion ; they are not exactly the same. [ was
referring to interim relief,

st gHo g Wi : F wgar 2 6 d
FREA & A1 fawifor w@@ gw@ W@
arzfen qaw 1 Ay ¥ fag w97 W19
Fare

What about the binding nature of the
findings 7

SHRIMATI INDIRA GANDHI : We are
no* discussing arbitration on this question ;
wg are discussing the proposed pay commis-
sion. Question was asked about interim relief
tInterruptions |

MR. SPEAKER : I have not been able
to listen to Mr. Joshi's words because of this

noise. Il the question is not heard, what
reply will he get 7 Will he repeat his
question 7

51 g®o qRe wWiel : fogs @1 Y
gEAIT £ 0% g £ T W FH g 0,
gAY At @ fafane A9 & " oY
Fo do Ao 8% fag aefladt =&y oY
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At ¥ wflea &1 gwra A a1 | RfeT
ax mfagga & q| i ¥ AT e
fFar ng7 ax €25 ¥ @ra g4 A7 A9
9 @ "X Fo @le o ®I FTARIE
frar W geave g€ 1wz H awwhan
% fou 2% 7 ¥ wivgA o T W@

g4 N ww Ea A osmAEMEY
FrAar ArEar g1 R ar gz fe qar
wagdl & wfafafea) & ag garz aferw
Tk Zo0 WIE IGIH W@ 1T, 9% 7E
gz f& A1z ¥ex fafang Fa & AT HF I
¥ sMaa # ey qrird gaer arg-
e gare AU T qAT F (7 791 909
Farr 3

st ¢ faer miat w27 A% wTOET
feaSaaT w1 @ ancréss o1 gwa §
7 1T AR sqrA g wgar

st wux =@ qon : sarq frar s,
TART FTT HAAE 2 | AIT IAR) Fq5T
& fw ady ?

sty ¢t : gadt arwag g
fe zast warg A&l wrar a1 avar | FfET
fawz 2 & gt anfler ¥ 399z
fasre fFar argar | w2i 4% &Y adar
A% g | a6 AN gd A#H 6z
TR |

Coming to the question of interim releif,
I think we should leave this a matter also
to the Pay Commission not to wait for the

final report but to take interim recommenda-
tions. ' [Interruptions)

SHRI J. M. BISWAS (Bankaura) : Be-
cause the cost of living has risen, we want
to know whether the Prime Minister is
considering interim relief.

SHRI S. KUNDU (Balasor¢) : Ona
point of ordei, Sir The Prime Minister
assured us that it is difficult to give a time-
limit to the Pay Commission. (Interrupiions)
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MR, SPEAKER : There is no point of
order,

SHRI J. M. BISWAS : The country is
eagerly awaiting for her declaratioa about
interim 1elief, because the cost of living
index has gone up. It has nothing to do
with the Pay Commission. ([nterruption)
She is prepared to reply, Sir.

MR. SPEAKER : I do not

1 am calling the next member.

allow vou ;

SHRI J. M. BISWAS : Don’t allow me,
but allow the Prime Minister to speak.

st w37 o1 q| : 3T A AWS-
A ¢ wewr 1 RN T 2, qear g,
gg i ®AT A Aedl #1 asdt A g
| FOAAT |

SHRI N. SHIVAPPA (Hassan) : Consi-
dering the nature of the discussion that
went on between Mr. Joshi and the Prime
Minister...

SHRI S. M. BANERJEE : You are the
tallest member of the House.

SHRI N. SHIVAPPA : Thank you. The
time when this announcement has been made
by the Prime Minister as a piece of propa-
ganda for her Government...

MR. SPEARER : What is the question ?
SHRI N. SHIVAPPA : I am coming to

the question. The Administrative Reforms
Commission is there and it has given certain

categorical recommendations ¢n  various
aspects of administration. Government are
yet to implement them. Even though

originally it was appointed only for one year
it has now completed four years and we
do not know when its work will be complet-
ed. There is another body called Organisa-
tion and Methods Division whieh was
appointed about ten years back. It is also
functioning. Both these bodies have given
their ideas about norms for duties by
government servants und how their output
can be increased. No. action has been
taken so far on these recommendations.
Then, two Pay Commissions have been
appointed and some of their recommenda-
tions have been implomeated. Yet, the
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standard of efficiency of the third class
and fourth class employees has not
increased.

MR. SPEAKER : Let him come to the
question.

SHRI N. SHIVAPPA The Prime
Minister must give a categorical assurance
to the House that when the terms of refe-
rence for this Pay Commission is finalised it
should include consideiation of those points
which will enhance their incentive for work
which will in turn result in better adminis-
tration of the country. Secondly, in the
backgiound of the national disintegiation
that has 1aken place in this country, why
should the State officials be differentiated
from the Central officials in the matter of
emoluments ?  Why should they not have
the same scales of pay 7 If necessary, the
States should be given a subsidy so that they
can give the higher scale.

SHRIMATI INDIRA GANDHI: We
will consider all these points when we set
up the Pay Commission. As I said, the
previous Commission took about two years
to finalise its recommendations. 1 would
certainly hope that this Commission finishes
its work in less time, if possible ; certainly,
not more than that. The recommendations
of the Second Pa y Commission were largely
accepted and statements have been made in
th: House explaining the items which were
accepted as well as those in regard to
which some departures were found necessary,

SHRI RANGA (Srikakulam) : What
about the employees of the State Govern-
ments 7

SHRI BAL RAJ MADHOK (South

Delhi) : Will ihe employees of State Govern-
ments be treated in the same way as the
Central Government employees in the matte.
of emoluments 7

SHRIMATI INDIRA GANDHI: It
must be left to the Pay Commission 1o take
all points of view, to consider all aspects
and then come to conclusions.



